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BEFORE THE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH, FINANCE CENTRE

3
rd
FLOOR, NEW TOWN, KOLKATA

(Under Section 18(1) read with Section 14, 15 and 17 of The National Green Tribunal

Act, 2010)

Original Application No. ________ of 2025/EZ

Memo of parties

IN THE MATTER OF:

Shailesh Kumar Singh,

son of late Uday Shankar Singh, residing at

318, Chittaranjan Avenue, 3
rd
Floor, Police

Station : Girish Park, Kolkata – 700 006,

Email.Id.. panthu92@gmail.com

…. APPLICANT

-Versus-

(1) The State of West Bengal, service

through the Principal Secretary, Department

of Environment, Prani Sampad Bhavan, 5th

Floor, LB-2, Sector-III, Salt Lake, Kolkata-

700 098.

Email Id : psecy.env-wb@gov.in

(2) The Additional Chief Secretary,

Department of Environment, Prani Sampad

Bhavan, 5th Floor, LB-2, Sector-III, Salt

Lake, Kolkata-700 098. Email Id :

psecy.env-wb@gov.in

(3) Chief Environment Officer,

Department of Environment, Prani Sampad

Bhawan, 5
th
Floor, Block – LB-II, Salt Lake,

Sector-III, Bidhannagar, Kolkata- 700 098.

Email Id : environmentwb@gmail.com
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(4) West Bengal Pollution Control Board,

service through the Chairman, Paribesh

Bhawan, Plot No. 10A, Block No.LA, Sector-

III, Bidhannagar, Kolkata- 700 098.

Email Id : net.wbpcb-wb@bangla.gov.in

(5) Member Secretary, West Bengal

Pollution Control Board, Paribesh Bhawan,

Plot No. 10A, Block No.LA, Sector-III,

Bidhannagar, Kolkata- 700 098.

Email Id: ms.wbpcb-wb@bangla.gov.in

(6) Kolkata Municipal Corporation,

service through the Municipal Commissioner,

having office at 5, S. N. Banerjee Road,

Kolkata – 700 012, Email Id :

mc@kmcgov.in;

(7) The Municipal Commissioner, Kolkata

Municipal Corporation, having office at 5, S.

N. Banerjee Road, Kolkata – 700 012.

Email Id : mc@kmcgov.in.

(8) Officer-In-Charge, Girish Park Police

Station, having office at 138, Ramdulal

Sarkar Street, Maniktala, Azad Hind Bag,

Kolkata-700 006.

Email Id: girishparkps@kolkatapolice.gov.in

(9) Mrs. Anshu Agarwal, daughter of Late

Motilal Agarwal, residing at 37A, Garcha

Road, Police Station – Gariahat, Kolkata –

700 019.

(10) Shanti Ranjan Ghosh, carrying on

business under the name and style of

“Mahamaya Mistanna Bhandar” at premises

no. 318, Chittaranjan Avenue, Kolkata -700

006.

…. RESPONDENTS
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SYNOPSIS

That the present application brings to the notice of the ongoing emission of

pollutants like black smoke, fuel, toxic and poisonous gases by one Mr. Shanti Ranjan

Ghosh, carrying on business under the name and style of “Mahamaya Mistanna Bhandar”

at premises no. 318, Chittaranjan Avenue, Kolkata -700006. Mr. Ghosh is operating a

factory for preparation of sweet meats and confectionaries at the ground floor of the said

premises and using wood, coal and charcoal fired clay ovens for the same. Mr. Ghosh has

been impleaded in the Application as Respondent No. 10. The said emission is causing

enormous and extensive air pollution leading to serious health problems to the entire

family of the applicant as well as to the other residents of the locality.

The unit is operating without obtaining any statutory licence or the mandatory

“Consent to Operate” from the West Bengal Pollution Control Board (WBPCB), in violation

of the Environment (Protection) Act, 1986 and the Air (Prevention and Control of Pollution)

Act, 1981. Even after several complaints to the concerned authorities regarding the

abovementioned air pollution, the concerned respondent authorities fail to take any steps

to check the operation of the said unit operating like a small-scale industry, continuing its

operations blatant violation of the Environment (Protection) Act, 1986 and the Air

(Prevention and Control of Pollution) Act, 1981 and other pollution control laws. The

continued inaction of the authorities has emboldened the private respondent to operate

the polluting unit unchecked, causing daily environmental degradation and violating the

applicant’s fundamental right under Article 21 of the Constitution to live in a pollution-free

environment.

The applicant therefore seeks orders from this Hon’ble Tribunal to immediately stop

the said illegal operations and direct strict enforcement of environmental laws.
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LIST OF DATES AND EVENTS

Date Event

14.10.2022

Applicant lodged a written complaint before WBPCB and other

authorities regarding severe air pollution caused by respondent no.

10’s sweetmeat manufacturing unit at 318, Chittaranjan Avenue.

21.11.2022

WBPCB by a letter issued directions to the Officer-in-Charge, Girish

Park Police Station, to ensure that the unit operates only after

obtaining necessary statutory licenses, including Consent to Operate.

23.11.2022
Applicant was informed about the WBPCB direction containing later

dated 21.11.2022.

14.12.2022

Applicant’s Advocate wrote to Girish Park Police Station requesting

immediate action to stop the illegal operations; copy forwarded to

WBPCB.

2022–2025

(Continuing)

No action taken by the police or WBPCB despite repeated

complaints; pollution continues unabated.

Various dates

(2022–2025)

Applicant and neighbours raised objections to respondent no. 10 and

informed property owner (respondent no. 9), but no remedial steps

were taken.

08.09.2025
Applicant submitted a detailed representation to all respondent

authorities seeking immediate stoppage of the polluting unit.

08.09.2025

onwards

Authorities failed to act; illegal and polluting operations continue

daily.

2025

(Present)

Due to continuous pollution and inaction by authorities, the applicant

is compelled to file the present Original Application before this

Hon’ble Tribunal.
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IT IS MOST RESPECTFULLY SHEWETH : -

1. The address of the applicant is given above for the service of notices of the

application.

2. The address of the respondents are given above for the service of the notices

of the application.

3. The applicant above named begs to present the original application

challenging the inaction on the part of the respondents concerned for not

taking any steps and/or measures to stop the pollution causing unit of the

private respondent No. 10.

FACTS OF THE CASE: -

1. The applicant is a law-abiding peace-loving citizen of India.

2. The applicant is a resident of Premises No. 318, Chittaranjan Avenue, 3
rd

Floor, Police Station : Girish Park, Kolkata – 700 006 which is located in

the heart of Kolkata. The applicant along with his family members reside

at the said property.

3. That one Shanti Ranjan Ghosh, the private respondent no. 10, is

operating a small-scale industry for preparation of sweet meats and

confectionaries at the ground floor of the premises No. 318, Chittaranjan

Avenue, Kolkata –700006. The said unit uses wood, coal and charcoal

fired clay ovens for preparation of its products.

4. The applicant states that due to the use of the aforesaid ovens, the unit

discharge continuous black smoke, fuel, toxic and poisonous gases

causing enormous and extensive air pollution leading to serious health

problems to the entire family of the applicant as well as to the other

residents of the locality. The black smoke emitted from the said unit

engulfs the entire locality from the morning till late night. The unit, in

course of its operations, releases huge quantity Black Soot, Suspended

Particulate Matters including SPM10 as well as SPM2.5, and harmful gases

including Carbon Di-Oxide, Carbon Mono-Oxide, Sulphur Di-Oxides and

Oxides of Nitrogen. The entire surroundings become dark in view of the

smoke and the fumes emanating from the said unit. The micro-particles

of coal discharged from the said unit makes the air heavy and



7

completely damages the air quality making it very difficult for humans to

breathe. Not only is it affecting the human health but also diminishing

the value of the premises and property owned and possessed by the

immediate locals due to the deposition of black soot and SPMs

everywhere.

5. The applicant states that the operation of the unit has caused eye

problems and congestions to the family members of the applicant as well

as other people residing at the locality. The coal particles have

accumulated and are accumulating in various parts and portions of the

building making the entire building unfit for human habitation.

6. The applicant further states that along with the other neighbours, the

applicant has repeatedly raised their objections regarding the operation

of the said unit, however, such objections had no impact on the said unit.

The applicant has also put this matter before the owners of the property

for their action but to the utter dismay of the applicant the owner being

the respondent no. 9 herein, has turned the deaf ear and a blind eye to

the complaint of the applicant.

7. By a complaint letter dated 14
th
October, 2022, the applicant has lodged

his grievances before the various authorities including the Pollution

Control Board narrating the entire position but no fruitful steps have

been taken by the said authorities. A copy of the complaint letter dated

14
th
October, 2022 is annexed hereto and marked as “Annexure A”.

8. On or about 23
rd
November, 2022, the applicant was informed that the

Respondent No. 4, West Bengal Pollution Control Board by a letter dated

21
st
November, 2022, directed the Officer-in-Charge of the Girish Park

Police Station to see that the said unit runs its activities only after

obtaining necessary statutory licences from the statutory authorities. It

was also indicated in the said letter that the said unit will also be

required to obtain ‘consent to operate’ of the State Board in case

manufacturing of sweet meats is done at the site in question. It was also

mentioned in the said letter that in case of non-compliance the Officer-

in-Charge would be at liberty to take appropriate action in accordance

with law with an intimation to the State Board and the complainant. A

copy of the said letter dated 21
st
November, 2022 is annexed hereto and

marked as “Annexure B”.
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9. The applicant further states that in view of the direction contained in the

said letter dated 21
st
November, 2022, the Learned Advocate of the

applicant, by letter dated 14
th
December, 2022 requested the Police

Authorities to take steps to stop the use of the said premises for

carrying out such business activities. A copy of the said letter was also

forwarded to the West Bengal Pollution Control Board. A copy of the

letter dated 14
th
December, 2022 is annexed hereto and marked as

“Annexure C”.

10. However, to the utter surprise, in spite of the specific directions given by

the respondent – West Bengal Pollution Control Board, no action has

been taken by the Police Authorities till date for reasons not known to

the applicant.

11. Upon following up, the applicant has been recently informed by the

police authorities that the Pollution Control Board has the power to take

appropriate action for non-compliance and not the police.

12. The applicant states that the said unit is carrying out its operations

without any licence and/or permission from the Pollution Control Board.

In any event, no such pollution causing unit can operate in such a

densely populated area. The life of the applicant and his family members

are at stake due to the addition of pollutants in such enormous

quantities into the air. The applicant cannot bear the environmental

pollution caused by the said unit.

13. The applicant, being unable to bear the pollution caused by the unit of

the Private Respondent no. 10 has also written letters dated 6th May,

2024 and 1
st
July, 2025 to the Owners of the said property, Respondent

No. 9 but save and except assurances, nothing was done by the owners

of the said property. Copy of such letters are annexed hereto and

collectively marked as “Annexure D”.

14. Left with no other option, the applicant made a detailed representation

on 8
th
September, 2025 to the respondent authorities and called upon

them to immediately take steps to stop the operations of the said unit

carrying on business by Shanti Ranjan Ghosh under the name and style

of “Mahamaya Mistanna Bhandar” at 318, Chittaranjan Avenue, Kolkata,
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and save the applicant from the enormous pollution which is being

suffered by him each and every minute. A copy of the said

representation dated 8
th
September, 2025 is annexed hereto and marked

as “Annexure E”.

15. In spite of receipt of the aforesaid written representation, the respondent

authorities took no step and/or action to stop the operation of the said

unit of the private respondent no. 10.

16. The applicant states and submits that the aforesaid activities of the

private respondent no. 10 is seriously affecting the environment as well

as the applicant and other human being living around the said unit. The

private respondent no. 10 is carrying out its unit in complete violation of

the Environmental (Protection) Act, 1986 and the Air (Prevention and

Control of Pollution) Act, 1991. The entire operation is being done by the

said unit without compliance of the provisions of the said statute and the

rules framed thereunder. The respondent authorities have, however,

turned a blind eye and a deaf ear in the present matter.

17. For reasons unknown, the respondent authorities have not taken any

action and/or steps and/or measures against the wrong doers despite

being aware and/or having notice of the same. The inaction on the part

of the respondent authorities have encouraged the wrong doers to

continue with the said unit.

18. The applicant states that the present application has been filed, inter alia,

due to the inaction and/or non-action on the part of the respondent

authorities in allowing the operation of the said unit of the private

respondent no. 10 which is causing enormous environmental pollution

and hazards.

19. The applicant states that due to the operation of the unit of the private

respondent no. 10, the air quality of the entire locality has deteriorated

and is deteriorating every passing day.

20. The applicant submits that the respondent authorities are under statutory

duty and obligation to stop the operation of the said pollution causing

unit of the private respondent no. 10.



10

21. The applicant states and submits that the applicant has a fundamental

right under Article 21 of the Constitution of India to live in a pollution free

environment and a healthy air to breath.

22. The applicant submits that no person has any legal right and/or authority

to pollute the environment and air or cause hazards to the public at large.

23. The applicant submits that under the aforesaid facts and circumstances,

it is a fit case wherein this Learned Tribunal should exercise its powers

and jurisdiction under the National Green Tribunal Act, 2010 and pass an

order to protect, preserve and conserve the air and environment.

24. The applicant submits that if the operation of the said unit of the private

respondent no. 10 is allowed to be operated, the air quality would be

completely destroyed making it unfit for breathing which would cause

irreparable loss and injury and there would be great danger to the

environment and blatant violation of the Air (Prevention and Control) Act

and other pollution laws.

25. The applicant submits that there exists an immediate necessity for

passing of an interim order by this Learned Tribunal since the illegal

activities are going on each and every day.

26. In the absence of an appropriate order and/or direction by this Learned

Tribunal, the private respondent no. 10 would continue with the illegal

and wrongful operation of the said unit and cause environmental

pollution.

27. The applicant has made out a strong prima facie case for intervention of

this Learned Tribunal. There is extreme urgency in the matter since the

illegal activities are being carried out each and every day. The balance of

convenience is in favour of passing interim order.

28. The applicant craves leave to amend, alter and modify the grounds if

necessary.

29. There is no other alternative and/or efficacious and speedy remedy

available to the applicant and the relief as prayed for herein below if
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granted would save and protect, preserve and conserve the air and the

environment.

30. The applicant has not moved any application and/or filed any other case

or proceeding before any Court of law on the same and similar cause of

action.

31. This application is made bonafide and in the interest of justice.

GROUNDS:

Being aggrieved by and/or dissatisfied with the illegal activities on the part of

the respondent authorities, the applicant begs to move the application before

this Learned Tribunal, inter alia, amongst other :-

I. FOR THAT the unit of the private respondent no. 10 uses wood, coal

and charcoal fired clay ovens for preparation of its products for

which the unit discharges continuous black smoke, fuel, toxic and

poisonous gases causing enormous and extensive air pollution

leading to serious health problems to the entire family of the

applicant as well as to the other residents of the locality.

II. FOR THAT the black smoke emitted from the said unit engulfs the

entire locality from the morning till late night. The entire

surroundings become dark in view of the smoke and the fumes

emanating from the said unit. The micro coal particles discharged

from the said unit makes the air heavy and completely damages the

air quality making it very difficult for humans to breathe.

III. FOR THAT the unit, in course of its operations, releases huge

quantity of harmful gases including carbon-di-oxide, carbon-

mono-oxide and nitrogen-oxides.

IV. FOR THAT the operation of the unit has caused eye problems and

congestions to the family members of the applicant as well as other

people residing at the locality. The coal particles have accumulated
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and are accumulating in various parts and portions of the building

making the entire building unfit for human habitation.

V. FOR THAT the applicant along with the other neighbours have

repeatedly raised their objections regarding the operation of the

said unit, however, such objections had no impact on the said unit.

VI. FOR THAT the respondent authorities have shown complete

reluctance, bothered free, unwillingness in the present matter in not

taking any steps and/or measures against the unit of the private

respondent no. 10 which is operating a unit causing enormous and

excessive environmental pollution.

VII. FOR THAT the inaction and non-action on the part of the

respondent authorities are completely illegal, wrongful, bad in law

and without any basis.

VIII. FOR THAT the applicant has also put this matter before the owners

of the property for their action but to the utter dismay of the

applicant the owner being the respondent no. 9 herein, has turned

the deaf ear and a blind eye to the complaint of the applicant.

IX. FOR THAT by a complaint letter dated 14
th
October, 2022, the

applicant has lodged his grievances before the various authorities

including the Pollution Control Board narrating the entire position

but no fruitful steps have been taken by the said authorities.

X. FOR THAT on or about 23
rd
November, 2022, the applicant was

informed that the respondent - West Bengal Pollution Control

Board by a letter dated 21
st
November, 2022, directed the Officer-

in-Charge of the Girish Park Police Station to see that the said unit

runs its activities only after obtaining necessary statutory licences

from the statutory authorities. It was also indicated in the said letter

that the said unit will also be required to obtain ‘consent to

operate’ of the State Board in case manufacturing of sweet meats

is done at the site in question. It was also mentioned in the said
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letter that in case of non-compliance the Officer-in-Charge would

be at liberty to take appropriate action in accordance with law with

an intimation to the State Board and the complainant.

XI. FOR THAT in spite of the specific directions given by the

Respondent No. 4, West Bengal Pollution Control Board, no action

has been taken by the Police Authorities till date for reasons not

known to the applicant.

XII. FOR THAT the said unit is carrying out its operations without any

licence and/or permission from the Pollution Control Board. In any

event, no such pollution causing unit can operate in such a densely

populated area. The life of the applicant and his family members

are at stake. The applicant cannot bear the environmental pollution

caused by the said unit.

XIII. FOR THAT the applicant made a detailed representation on 8
th

September, 2025 to the respondent authorities and called upon

them to immediately take steps to stop the operations of the said

unit carrying on business by Mr. Shanti Ranjan Ghosh under the

name and style of “Mahamaya Mistanna Bhandar” at 318,

Chittaranjan Avenue, Kolkata, and save the applicant from the

enormous pollution which is being suffered by him each and every

minute.

XIV. FOR THAT in spite of receipt of the aforesaid written representation,

the respondent authorities took no step and/or action to stop the

operation of the said unit of the private Respondent no. 10.

XV. FOR THAT the aforesaid activities of the Private Respondent No. 10

is seriously affecting the environment as well as the applicant and

other human being living around the said unit. The Private

Respondent No. 10 is carrying out its unit in complete violation of

the Environmental (Protection) Act, 1986 and the Air (Prevention

and Control of Pollution) Act, 1991. The entire operation is being

done by the said unit without compliance of the provisions of the

said statute and the rules framed thereunder. The respondent

authorities have, however, turned a blind eye and a deaf ear in the

present matter.

XVI. FOR THAT the respondent authorities have not taken any action

and/or steps and/or measures against the wrong doers despite
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being aware and/or having notice of the same. The inaction on the

part of the respondent authorities have encouraged the wrong

doers to continue with the said unit.

XVII. FOR THAT the present application has been filed, inter alia, due to

the inaction and/or non-action on the part of the respondent

authorities in allowing the operation of the said unit of the private

respondent no. 10 which is causing enormous environmental

pollution and hazards.

XVIII. FOR THAT due to the operation of the unit of the private

respondent no. 10, the air quality of the entire locality has

deteriorated and is deteriorating every passing day.

XIX. FOR THAT the respondent authorities are under statutory duty and

obligation to stop the operation of the said pollution causing unit of

the Private Respondent No. 10.

XX. FOR THAT the applicant has a fundamental right under Article 21 of

the Constitution of India to live in a pollution free environment and a

healthy air to breath.

XXI. FOR THAT no person has any legal right and/or authority to pollute

the environment and air or cause hazards to the public at large.

XXII. FOR THAT under the aforesaid facts and circumstances, it is a fit

case wherein this Learned Tribunal should exercise its powers and

jurisdiction under the National Green Tribunal Act, 2010 and pass an

order to protect, preserve and conserve the air and environment.

XXIII. FOR THAT if the operation of the said unit of the private

respondent no. 10 is allowed to be operated, the air quality would

be completely destroyed making it unfit for breathing which would

cause irreparable loss and injury and there would be great danger

to the environment and blatant violation of the Air (Prevention and

Control) Act and other pollution laws.
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XXIV. FOR THAT there exists an immediate necessity for passing of an

order by this Learned Tribunal since the illegal activities are going

on each and every day.

XXV. FOR THAT the present facts and circumstances warrants immediate

intervention of the Learned Tribunal by passing an appropriate

order upon the respondent authorities in exercise of the powers

vested upon it under the National Green Tribunal Act, 2010.

LIMITATION: -

The present application is being filed within the prescribed time period

provided under section 14(3) of the National Green Tribunal, 2010. The applicant

states that the unit of the private respondent no. 10 is in operation at each and

every day and on its each day of operation the unit is causing air and

environmental pollution. The pollution is being caused on each and every day. The

applicant states that this application is within the period of limitation and the

cause of action is continuing till today.

INTERIM PRAYER :-

It is specifically prayed that this Hon’ble Tribunal may be pleased to pass the

following interim reliefs: -

a) To direct the concerned respondent authorities to forthwith stop the

operation of the unit of the Private Respondent No. 10 carrying on

business under the name and style of “Mahamaya Misthanna Bhandar”

at 318, Chittaranjan Avenue, Police Station – Girish Park, Kolkata – 700

006.

b) To direct the concerned respondent authorities to comply and/or act in

accordance with the provisions of the Environment (Protection) Act, 1986

and the Air (Prevention and Control of Pollution) Act, 1981 and other

pollution control laws.

c) To direct the concerned respondent authorities to take steps and/or

initiate legal proceedings in accordance with law against the polluters to

prevent the environment.

d) Such other order or orders, direction or directions as this Hon’ble

Tribunal may deem fit and proper for the ends of justice.

e) Ad-interim orders in terms of prayers above;

f) Costs;
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Such other order or orders, direction or directions as this Hon’ble Tribunal may

deem fit and proper for the ends of justice and to protect human life and

environment.

PRAYER: -

In view of the above facts and circumstances, it is humbly prayed before this

Hon’ble Tribunal to pass the following reliefs: -

a) To direct the concerned respondent authorities to forthwith stop the

operation of the unit of the private respondent no. 10 carrying on business

under the name and style of “Mahamaya Misthanna Bhandar” at 318,

Chittaranjan Avenue, Police Station – Girish Park, Kolkata – 700 006;

b) To direct the concerned respondent authorities to comply and/or act in

accordance with the provisions of the Environment (Protection) Act, 1986

and the Air (Prevention and Control of Pollution) Act, 1981 and other

pollution control laws.

c) To direct the concerned respondent authorities to take steps and/or

initiate legal proceedings in accordance with law against the polluters to

prevent the environment;

d) Such other order or orders, direction or directions as this Hon’ble Tribunal

may deem fit and proper for the ends of justice.

:PANTHU RAI

ADVOCATE

F-1296/2016

Email: panthu92@gmail.com

Contact: +91- 9163300923
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Date: October 14, 2022 
 
To 
1.  License Officer,  
License Department 
Kolkata Municipal Corporation 
5, S. N. Banerjee Road 
Kolkata - 700013 
 
2.  The Director General (License),  
The Kolkata Municipal Corporation 
5, S. N. Banerjee Road 
Kolkata – 700013 
 
3.  Municipal Commissioner 
Kolkata Municipal Corporation 
5, S. N. Banerjee Road 
Kolkata – 700013 
 
4. Food Safety and Standards Authority of India 
Eastern Region, 6th floor, Benfish Tower,  
31, Street Number 2,  
GN Block, Sector V, Bidhannagar,  
Kolkata - 700091 
 
5.  The Officer-in-Charge,  
Lalbazar Fire Station, North Kolkata Division,  
West Bengal Fire & Emergency Services, 
P-1/42, William Kerry Sarani,  
Kolkata – 700 001 
 
6.  The Divisional Officer,  
Divisional Office–B,  
West Bengal Fire & Emergency Services,  
Lalbazar Fire Station,  
P-1/42, William Kerry Sarani,  
Kolkata-700001 

 
7.  The Additional Chief Secretary,  
Department Fire & Emergency Services, 
Bikash Bhavan, South Block, 2nd Floor, 
Sector-I, Salt Lake City,  
Kolkata 700 091 

 

SHREYA  CHOUDHARY 
                                   Advocate 
 
6, Old Post Office Street, Room No.66 
1st Floor, Kolkata-700001 
High Court, Calcutta 
 

Address  
 

11/1D, Priyanath Mallick Road  
Kolkata- 700025 

E-mail:choudharyshreya87@yahoo.com 
M: 9836543806 

 
















































































